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CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

OA 2605/2004
MA 2169/2004

New Delhi, this the 10™ day of May, 2006

Hon’ble Shri Justice B. Panigrahi, Chairman
Hon’ble Shri V.K. Agnihotri, Member (A)

Shri Jai Prakash,

Bureau of Police Research and Development,
CGO Complex, Lodhi Road,

New Delhi.

Shri Raghubir Singh,

Burean of Police Research and Development,
CGO Complex, Lodhi Road,

New Delhi.

Shri Mohan Singh,

Bureau of Police Research and Development,
CGO Complex, Lodhi Road,

New Delhi.

Shri Rattan lal,

Burean of Police Research and Development,
CGO Complex, Lodhi Road,

New Delhi.

Shri Des Raj Tomar,

Burean of Police Research and Development,
CGO Complex, Lodhi Road,

New Delhi.

(By Advocate Shri V.S.R. Krishna, counsel for applicants.)

VERSUS

The Secretary,

Ministry of Home Affairs,
North Block,

New Delhi.

....Applicants.



(R

2. The Director, _
Ministry of Home Affairs,
Bureau of Police Research and Development,
CGO Complex, Lodhi Road,
New Delhi.

3. The Asst. Director,
Ministry of Home Affairs,
Bureau of Police Research and Development,
CGO Complex, Lodhi Road,
New Delhi.

4. The Secretary,

Ministry of Personnel, Pensions and Training,

North Block,

New Delhi. ....Respondents.
(By Advocate Shri HEK. Gangwani)

ORDER (ORAL)

Shri Justice B. Panigrahi,

Upon hearing Mr. HK. Gangwani, appearing for the respondents, it appears that
after filing of this case the respondents have considered the grievances of the applicant
and granted the relief to the applicant accordingly by an order dated 12.01.2006. He has
also stated that pursuant to the order the consequential benefits have also been released in
favour of the applicants.

2. In that view of the matter, the Original Application becomes infructuous and it is
accordingly dismissed. It is however, open to the applicant if he is at all aggrieved by any

further order, he can come by filing a fresh Original Application.
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(V.K. Agnihotri) (B.Panigrahi)
Member (A) Chairman
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